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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH AT HYDERABAD
0.A.N0,1461 ef 1995, 5

Batwe=n : Dated: 28.12.1995,
P.Chima Lakshmip cen Applicaat
And
1. sStatiem sSuperinterdent, Seuth Centr%l Réilway, vijayawada.
2. Divisieral Railway Mamager, Seuth Cértral Railway, vijayawada.

3. General Mamsger, Seuth Certral Railway, Railnilayam, Sec'bad.
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- ?espo&dents
Ceurs=l fer the Applicart t Sri. G.V.Subba Rae
. J
Ceunsel fer the Respendeats : SriL G.S5.Sarghi, 3C fer Rlys,
CORAM:
Hen'ble Fr., Justice V,Neeladri Ras, Vice Chairman »
Hem'ble Mr, R.Rangarajarn, Adwimistrative Mamber i
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0.5.1461/95 Dt.of order:28-12-1995

|
ORDER i

As per Hon'ble Shri R, Rangarajan; Member{Admn)

P
Heard Shri G. V, Subba Rac, learned counsel for
the applicant and Shri G. S. Sanghi learned Standing
‘ .

Counsel for the respondents.

2. The applicant in this CA was engaced as a
summer water woman at Vijayawqda-&ailway Statidn
under the crntrel of R1,in thé year 1986, It is
stated for the apprlicant that she was continously
engaggd 88 a EEXR Searscnal water voman after 1986

also till last season.

3. This CA is filed prayin% for a direction to the

A . | .
respondents to regularise her services in any capacity
P |
as Group'D’' employee since she has been working from
1986 onwards and acquired temporary status thereby

fulfililing all the requiremenﬁs for permanent absorption.
4, The applicant relies on the Judgement of this
Tribunal in Oh 1026/95 decided on 10.11.1995 to state

that her services should be regularised in that post.

5. The Railways engage seascnal water carriers during
Summer seasons to provide water to the passengers both

in the station and in trains, Thére are number of such

. engagements during the summer season. Hence, nc clear cut

directicns car be given to ébsorb ' them regularly
| :

unless, they fulfill the conditions and also Railways
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are in a position to fit them.in ﬁermanent Fposts.
However, they can be continued as water carriers
. i if.there is reed fcr such engfgemént and aiso regularise
them inaccordance with extantlinstructions. But

their consideration for re-engagement has to e done

in prefcrende tc freshers froT the open market.

&., In view of whet is statéd aﬁove, the following

directior is given:

i) The applicant should belre-eﬁgaged as a2 seascnal
water woman under the c%mtrolof R1 durirg the

. | ‘ -
surmer season if there is need for such engagement

: _
in preference to freshe;s from the open market.

i
ii) The applicert shall beconsidered for regularisatior
in accordance with extant instructions/scheme
proviced, temporary status has already been

conferred on the applicant. i

em

3}; OA is ordered acccrdindly at the admission stage.

No costs.j/ ? . q
IS e g3

(R.RANSARAJAN) (V.NEELADRI RAC)
Member (Admn) , . Vice Chairman
DatediThe 28tJ December, 1995 l
Dictated in tﬂe Ccrer Court |
mvl o s aE -
| Deputy chlstrar(J)cc .
TC ) .. Co :
1. The Station Superintendent, . ? .
" S8.CeRly,Vijayawada. J .

2. The Divisional Railway Manager, SC Rly, V :
. ¥y, Vijayawada.
3, The General Manager, SC Rly, Railnilayam, Secunderabad.
4. One copy to Mr.GV Subba Rao, Advocate, CAT.Hyd.
5. One Cpr to Mr.G.S.Sanghi, SC for Rlys. CA% +Hyd.

6. One copy tO Librar CAT.Hyd.
7. One spare copy. ik v
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TYPED BY ‘ . CHECKEL BY

- - COMPAKED BY & APPROVED RY

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYLERABAD.BENCE-AT HYDERQBAD

S - THE HOJ BLE MR JUSTICE V NEEL&DRI -RAO
' ’ . VICE CnAIRMAN

© AND
‘ / ' ’ 'f

- THE EON'BLE MR.R.RANGARAJAN s M(2)

‘Dated: 2¥-17) _-1996

‘ . ORPERZTULGMENT

MuA/R.A./C.ANO.

_ o 7 o.aNo. 1 \uen C\)’“‘E

T.A.No, ._ (w.p.No. ) /

Admittied and Interim directions

’ : o : .Disposed! of with directjons !

Dismissed. : —= i
..DJ.st_s ed _as w:Lthdrawn. : ‘ /

DlomlS ed for default. |

: Orde red/Re jected. . . L@‘Q’i‘/
: ' T .7 7 Mo order as to cost /

SEITE WA RY x LT
Lamyref Adminiirative 1oty

et DESPATCR

M.lem;
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